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Record of Proceedings 
 

 

Case was called out for virtual hearing. 
 
2.     Learned counsel for the Petitioner made the following submissions: 
 

a) The instant petition has been filed regarding non-inclusion/ decapitalisation 
of transmission assets which are not in use due to technical up-gradation or 
modification of the Transmission Systems. 

 
b) The proviso to Regulation 19(5) of the 2019 Tariff Regulations provides for 

certain exemptions in the case of upgradation of transmission assets 
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recommended by Regional Power Committee (RPC) and no need to 
decapitalise the assets when it is transferred from one project to another 
project. Further, tariff is also allowed for replaced/ upgraded transmission 
elements like ICTs/Reactors, which are agreed and approved as Regional 
Spares by RPC’s.  

 
c) The issue arises when there is an upgradation or modification of the 

transmission assets not on account of the default on the part of the licensee 
but for larger public interest.  Decapitalisation of assets used for only three 
or five years leads to non-recovery of full depreciation of the assets.  Thus, 
causing adverse financial implications on the investment made by the 
Petitioner. Accordingly, the Petitioner prayed to evolve a mechanism/ 
principle to ensure the servicing of the capital assets in the event if such 
capital assets are replaced or are not in use for reasons other than any 
default or failure or factors not attributable to transmission licensees 
including the Petitioner. 

 
3.    The Commission observed that it would not be appropriate to amend the existing 
Tariff Regulations towards the end of the 2019-24 tariff period. The Commission 
directed the Petitioner to submit its comments/ suggestions on this issue while framing 
the new Tariff Regulations for consideration of the Commission and an appropriate 
view would be taken after considering the comments of all the stakeholders.    
 
4.      The learned counsel for the Petitioner sought permission from the Commission 
to place on record the details of the assets/ projects which have been  upgraded or 
proposed to be upgraded upto 2024 and accordingly would seek relaxation/ relief on 
case to case basis.  
 
5.     The representative of the Petitioner citied few instances where the assets were 
upgraded, like (i) series compensation on Panki Murandanagar line which was taken 
out of service after being in use for 15 years  and (ii) loop-in loop-out for supply of 
power to Bangladesh. He requested that one time reimbursement of the unrecovered 
depreciation may be allowed in these cases.  
 
6.    The Commission permitted the Petitioner to place on record the details of the 

projects that have been  upgraded or proposed to be upgraded upto March, 2024 and 

specific instances for which relaxation is being sought by the Petitioner on affidavit by 

10.7.2024. 

 
7. Subject to the above, the Commission reserved the order on admissibility of the 
petition. 
 

By order of the Commission 

sd/- 

(Rajendra Kumar Tewari) 

Bench Officer 


